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Killing of two Landless Labourers 
in satem village of South Gujarat

1526. SHRI M. K A TH A M U TH U : 
SHRI B. S. B H A U R A :
SHRI H. N. M UKERJEE:

W ill the Minister o f HOME 
A F F A IR S  be pleased to stato:

(a) whether Government’s atten
tion has been drawn to the alleged 
killing of two landless labourers in 
Satem village of South Gujarat;

(b) if so, the art ion tak>en against 
the culprits;

(c) whether such incidents have 
been reported from other Stales also; 
and

(d) if so, the member of agricultural 
workers who have sacrificed their lives 
so far in their fight for implementa
tion of land reforms and minimum 
wages?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
<SHRI 7. H. MOHSIN): (a) to (ti). 
The information asked for is being

collected and the same will be laid on 
the Table of the House as soon -is it 
is received.

Cases of violation of Foreign 
Exchange Begulatiaas

1527. SHRI B. S. BHAURA:
SHRI K. M. ‘MADHUKAR’ :

Will the PRIME MINISTER be 
pleased to state:

(a) whether a number of cases of 
violations of the Foreign Exchange- 
Regulations have been registered 
during the last two months against 
some persons including some forei
gners;

(b) if so, the particulars of those 
persons and documents seized from 
them in this regard; and

( r ) the action taken by Government 
•i^ajnst them?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, 
DEPARTMENT OF PERSONNEL 
AND ADMINISTRATIVE REFORMS 
AND DEPARTMENT OF PARLIA 
MENTARY AFFAIRS (SHRI OM 
MF.IITAl; (a> and (b). The number 
of rases taken up for enquiry by I he 
Enforcement Directorate during June 
and Julv, 1 ‘>76 or in respect of which 
adjudication proceedings have been 
initiated by it during these two 
months under the Foreign Exchange 
Regulation Act, is rather large. If 
the case about which or the person 
about whom further information is- 
required, is specified then such d<*<ails 
and particulars as can be disclosed 
at this stage without prejudice to t/ e 
investigation of the case, can be col
lected and furnished.

(c) On completion of the en qu ire ' 
adjudication proceedings, appropriate 
action will be taken in accordance 
with the relevant provisions of the 
Foreign Exchange Regulation Act.




